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Initial constitution of a Service, departmen-
tal candidates holding the posts or 
bolding lines on the posts which are 
encadred in the new service are 
considered for absorption. The posts 
included in a ServIce at the time of its 
Initial constitution cannot, therefore, be 
deemed vacant, to which reservation could 
be,made. 

(f) The question of amendinll the exist-
ing rules to provide for reservation for 
Scheduled Castes and Schednled Tribes at 
the Initial constitution of the Services when 
departmen tal candidates are considered. 
would not arise in view of the position 
lIated In reply to part (e) above. 
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CALLING ATTENTION TO MATTER 
OF URGENT PULIC IMPORTANCE 

Imposltloa of Import Deposit Scheme 
by Britain 
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THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): Mr. Speaker, 
Sir, Tbe Government of Ihe United 
Klllldom announced on Friday tbe 220d 
'November, 11168, a series of measures 
dOlIIDe<! to make an impact on Imports 
Into Britain wltb a .Iew to improving 
theIr balance of payments prospects. Th~ 

Import Depolit Scheme forms a part of 
the aforeaald measures. The maIn pro-
villon of tbls ScheIDt is that importers of 
.ood, accounting for "bout 40% of 
BrItain', tolal Imporll would be required 
10 deposit 50% of the value of the 
Imported .ooda with the Government r." 
• period of SIll months.' Broadly speak-
Iq, tbl, Scbeml coven manufaclured 

Iloods inciudinlJ textiles, but excludes raw 
materials. food, feedlna stuffl, oils and oil 
products. Tea, Jute yarn, fabrics. jute 
bags, coir yarn, mats and matt in.. are 
among tbe items excluded from the 
Scheme. 

I fuJly appreciate the concern of the 
House on the possible effects of this 
scbeme on our exports to the United King-
dom. The details of the Scheme have 
since been received and an a.sessment is 
beina made of the impact wbich this 
Scheme would have 00 our exporls 50 that 
appropriate steps could be taken to over-
come the adverse effects. I may, however, 
inrorm the House that our Hlah Commis-
sioner in London bas expressed the concern 
of the Government of India to the British 
Government and our interest in securina 
furtber exdu.lons from the operation of 
this Scheme. 

I had an opportunity to discuss thIs 
matter with the Right Honourable Mr. 
Mlcbael Stewant. the British Foreign 
Secretary, durinl the course of his recent 
visit to Delhi in connection with IndO-UK 
bilateral talks. I pointed out to him the 
need for taking further steps to secure 
that the trade interests of the developin, 
countries are not adversely affected. On 
the question of colton telltiles. it was 
pointed out that since the volume of our 
exports is limited by voluntary restraint 
arranlOments it would not, in my view, be 
riabt for the J mport Deposit Scheme to be 
applied to this item. The British Foreilln 
Secretary told me that this mailer would 
be further considered by Her Majesty's 
Government in Ihe liab! of our discussions. 
I also requested him to exempt handloom 
textiles and some otber industrial raw 
materials and intermediates from the opera-
tion of the Scheme, 

Our Higb Commissioner bas been 
appriHd of our dilCuSlions in New Deihl 
and instructed to continue his efforts. He 
will also be examloin, the steps necessary 
to be taken at tbe trade level to soc tbat 
the promotional efforts to introduce our 
new industrial products into the United 
Kio,dom are not jeopardised, 

I can only allure the House that we 
will do our best to secure that our ellports 
10 tbe United Kin,dom do not lulfer 
a Jodiuu, 
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SHIH NARENDRA KUMAR SALVE 
(Betul): As soon os this Import depoelt 
scheme was announced by tbe U.K. 
Go.ernmenl, Ihe .po~eaman of Ihe Co8I-
m .. ce Minislry rushed to make a Italc-
menl They do rush sometimes It wbere 
anaels fear to tread. The llrat Italem.nt 
made wal that in evolvinl thll scbeme, 
the U.K. Government was ,uilty of vlolat-
iD8 the GATT 8areement. The .ecoDd 
statement he made which has been reiterat-
ed now, is that we have been matina 
representations to the U. K. Govern-
ment. Our attilude of maklna repre-
stnlatlon is like the attitude of the 
favourite wife. When rich men in the 
olden days had more than one wife, Ihe 
favourite wife lot in relurn for preferential 
love ctrtaln favours from her bUlbaad, 
Now, despite tbe sllabtly optimistic picture 
"hich Ihe Commerce Minllter hal souabt 
to paint today, we lined from the Protl 
that M. Stewart haa made the follo"lIIa 
statement; 

"Tbere hal been a ditrcrcDCO over tbe 
question of how Brltala', imporl 
deposit scbeme Ibould operale, lb. 
Indi.d view heiDI not exactly liLa 
ours," 

Thil Is diplomatic lanluale; in simpl. 
laDluale, It means ",0 to hen". Thea he 
.aid: 

"75 per cont of I Ddlan e~portl wera 
ellempted from tbe illlport dopoth 
IC~. If Britain bad .... pled 
Indian telllilos too, a wide r&DIC of 
items frOID the doveloped countrl.. 100 
would have had to be aemplod. ADd, 
this would bave made a larle deat in 
Ihe Import depolll teheme." 
He docs not lpeak of tbe G4 TT 

8arcement. Now I am ukl.., • 
question and • specilic q_tioll at 
that. Would the Mlnisler be kind 
enou.h to lay whether tbe Govera_at 
.1 and. by It. position laken carller tbal Ibe 
import dopo.it scheme coDtlltut.. a viOla-
liDO of GATT and, If '0, lilY MCOad q __ 
tloo II Ibll, I IIbow tbal \II la"naatlolltll 
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[SlIrl Nar.Ddra Kumar Sal .. ] 
trade Obe hal to view thlDla with a certain 
amouDt of praamatism and realism. We 
caDnot expect charity, favour and bene-
volence from other countries. Therefore, 
my quell ion Is, if It II a violation of the 
GATT •• roement, what steps are YOIl lIoinl 
to take to ensure that the Britisb Govern-
ment honours ita commitment. My third 
tluClltion I., assumine tbat we fail in our 
representation etc., are we loinl to revoke 
the Ilreement we have entered into in 
AUlult 1968 In terms of which we alreed 
voluntllrlly to curtail our e.port of white 
aheeta and other .heetlnHs which wrre 
flndinl a lucrative market In Britain al a 
r.,ult of which British loods were beiny 
hi!. Then he said in a statement that thi, 
il being done 8t the request of the British 
Govcrnment. Now, are wc ,oinl to 
retaUate in this nlanner ? 

SHRI DINESH SINGH: First of all, 
am not aware to which statcment the 

hon. Member is rderring to when he says 
thai we have said Ihat thi. i ... violalion 
of the GATT aareement. So far a. the 
queatlon whether it i. a violation of the 
GATT alreement or not is cODcerned, I 
would not like to 10 inlo It In the House 
Just DOW. It Is II mliller wbich we wIsh 
to take up when Ihe question arile., 
becaun we are boplnl lit tbls sta.e tbat It 
would be possible 10 find adjustments wltb-
out recourse to GATT. Tberefore, I would 
not like to commit 10verDment at this 
ataae al to what our view. are on tbis 
matter, 10 far as GAIT is concerned. 

SHRI NARENDRA KUMAR SALVE: 
would clesrify tbe pOlition. I bad ex-

pected thl. anlwer and 10 I want to keep 
the .-cords Itrallhl. I apprebel.dod that 
tbll lIaDd milhl be taken. A. I han 
already submitted to )OU, aomctimos these 
commentators and .pokelmen rush whea 
tbe anael. fear 10 tread. I have with Rle 
a collin. or Tlm~. 0/111<11. where it i. 
Ilated : 

"commcntiq on tbe acbeme at the 
concludiD, s ... ion of the Advilory 
Council on Trade In New Delhi today, 
til. Commeree Secrelary, Mr. K.B. LaU. 
uprcned the hope tbat Brilale, would 
Dot lake Illy a~tion ID violalloo of lit 
~ClallDlt_tI -.r GATT. 

Under tbe General A,reement on 
Trade and Tariffs, member.countrles of 
the developed world are nol 10 take 
luch meaaures to overcome their Inter-
nal difficulties a8 may hit the export 
trade of developing countries." 

SHRI DlNESH SINGH: I was present 
at the meeling of the Advisory Council on 
Trade and what the Commerce Secretary 
has stated was Ibat there was a statemenl 
by the United Kinadom Government where 
they said that Ihe internal measures tbat 
Ihey may have 10 take to tide over Iheir 
economic difficulties would, so far as 
possible Dot affect the trade interests of the 
developing countries. That is why I do 
not want to 10 into it in greater detail 
except 10 say thllt we are doin. our best 
to persuade the British Government to 
operale this scheme in sucb a way Ihat the 
export interests of the developlna countries 
are not adversely affected. 

SHRIMATI SUCH ETA KRIPALANI 
(Gond,,) : GAIT i. not a mere state-
ment of ideas and pIous hopei. 

JU4 ••. 

PAPERS LAID ON THE TABLE 

A ...... l Ac<:ounta 0( CocklD Port Tr •• t 

THE DEPUfY MINISTER IN THE 
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN): On 
behalf of Sbri V. K. R. V. Rao. I be. to 
lay on the Table a copy of tbe Annual 
AccouDts of Ihe Cocbln Port Trult for the 
year 1966-67 and the Audit Report tbereon. 
uader lub.ectloD (2) of section 103 or the 
Major Port Trust. ACI, 1963. [Placed I. 
Librar" see No. LT 2556/68.] 

Clllzenahlp : ", ___ at i Ral ... Notlileationt 
IIIId ... All I .... Se"lcel Act. a.d Repart 

.. tile IacIdeIIb .t 1 ..... )IIUIIIa .... 
THB MINISTER GF STATE IN THB 

MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): I bel to 
lay on the Tattle : 

(I) A copy or the Citlzeaahlp (AtDebd-
..al) Rules, 1968 published ill 


